FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF EPITOME RESIDENCY PRIVATE

LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

EPITOME RESIDENCY PRIVATE
LIMITED

03.07.2008

2. | Date of incorporation of corporate debtor
3. Authority under. which corporate debtor is Registrar of Companies, Mumbai.
incorporated / registered
4. | Corporate Identity No. / Limited Liability U45100MH2008PTC184241
Identification No. of corporate debtor
5. | Address of the registered office and principal | ONE BKC, A Wing 1401, Plot No. C-66,
office (if any) of corporate debtor G Block, Bandra Kurla Complex,
Bandra(East), Mumbai City, Mumbai,
Maharashtra, India, 400051
6. | Insolvency commencement date in respect of | 22.04.2025
corporate debtor
7. | Estimated date of closure of insolvency resolution | 19.10.2025
process
8. | Name and registration number of the insolvency | Bharat Ramakant Upadhyay
professional ~acting as interim resolution
professional Reg. No.: IBBI/IPA-002/IP-N00120/2017-
18/10289
9. Address and e-mail of the interim resolution | 507, Sth floor, C2 Wing, Skyline Wealth
professional, as registered with the Board Space,Skyline Oasis Complex, Premier
Road, Near Vidyavihar  Station,
Ghatkopar- West, Mumbai — 400086
Email Id registered with IBBI:
brupadhyay@hotmail.com
10. | Address and e-mail to be used for correspondence | 507, 5th floor, C2 Wing, Skyline Wealth
with the interim resolution professional Space,Skyline QOasis Complex, Premier
Road, Near Vidyavihar Station,
Ghatkopar- West, Mumbai — 400086
Email Id registered with IBBI:
brupadhyay@hotmail.com
Claims to be sent on Email Id:
Cirpepitomeresidencypvtitd@gmail.com
brupadhyay.irp@gmail.com
11. | Last date for submission of claims 06.05.2025 being the 14" day from the
date of receipt of order.
12. | Classes of creditors, if any, under clause (b) of | Allottees Real Estate Projects
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to 1. Girish Krishna Hingorani
act as Authorised Representative of creditors in a 2. Sanjeev Goel
class (Three names for each class) 3. Vallabh Narayandas Sawana
14. (a) Relevant Forms and cirpepitomeresidencypvtltd@gmail.com

(b) Details of authorized representatives
are available at:




Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Epitome Residency Private Limited on 22™ Day of
April, 2025.

The creditors of Epitome Residency Private Limited are hereby called upon to submit their claims
with proof on or before 6™ May,2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
Authorised representative from among the three insolvency professionals listed against entry No.13 to
act as Authorised representative of the class Allottees Real Estate Projects in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

)/\@Efd AFTNETNG /4:’ ﬂ—'

Bharat Ramakant Upadhyay
Interim Resolution Professional
Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/10289

Bharat Upadhyay
ARIPA-0021P-N0O120/

Date: 23.04.2025
Place: Mumbai
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NIDO HOME FINANCE LIMITED
(formerly known as Edelweiss Housing Finance Limited)
Registered Office Situated At Tower 3, 5th Floor, Wing ‘B’,
Kohinoor City Mall , Kohinoor City, Kirol Road, Kurla (West), Mumbai - 400 070.

POSSESSION NOTICE (For immovable property) [Rule 8(1)

(For immovable property) [Rule 8(1)]
Whereas the undersigned being the authorized officer of the Nido Home Finance Limited
(formerly known as Edelweiss Housing Finance Ltd) under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act], 2002 (54 of
2002) and in exercise of powers conferred under Section 13(12) read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a Demand notice dated 11.07.2023
(Loan No- LKYNSTH0000071517) calling upon the Borrower Sachin Bhange and Co-
Borrower Sagita Sachin Bhange to repay the amount mentioned in the notice being
Rs. 23,85,440.94 /- (Rupees Twenty Three Lakhs Eighty Five Thousand Four Hundred
Forty and Ninety Four Paisa Only) due and payable as on 10.07.2023 together with fur-
ther interest from 11.07.2023  within 60 days from-the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that, the undersigned has taken Physical Possession of the property
through Advocate Bhavana Ankush Waghchaude, appointed as Court Commissioner
in execution of order dated 20.09.2024 passed by Chief Judicial Magistrate, Thane in
Criminal Misc. Application No.538/2024 described herein below in exercise of powers con-
ferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this 23rd Day of April of the year 2025.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Nido
Home Finance Limited (formerly known as Edelweiss Housing Finance Ltd) for an
amount Rs. 23,85,440.94 /- (Rupees Twenty Three Lakhs Eighty Five Thousand Four
Hundred Forty and Ninety Four Paisa Only) due and payable as on 10.07.2023 togeth-
er with further interest from 11.07.2023 and interest thereon.
The borrower’s attention is invited to provisions of sub- section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.

THE SCHEDULE OF THE PROPERTY

All that piece and parcel of Flat No.103, 1st Floor, “B Wing”, Building Known as “BADLA-
PUR PRIDE”, Society known as “BADLAPUR PRIDE Co-Operative Housing Society Ltd",
Badlapur (w), Tal. Ambernath, Dist: Thane- 421503, admeasuring area about 39.01 Sq.mtr.
(Carpet), constructed on plot of land bearing Survey No.131, Hissa No.1 admeasuring Area
3440 Sq. Mtr. Situated at Village Badalpur in the registration District, Sub- District of Thane.
Date: 23.04.2025 Sd/- Authorized Officer
Place: Badlapur (West) For Nido Home Finance Limited

(Formerly Known As Edelweiss Housing Finance Limited)

JM FINANCIAL LIMITED

Corporate Identity Number: L67120MH1986PLC038784
Regd. Office : 7 Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Mumbai 400 025.

Tel. No.: +91 22 6630 3030 + Website: www.jmfl.com

IJM FINANCIAL

TRANSFER OF EQUITY SHARES TO
INVESTOR EDUCATION AND PROTECTION FUND
NOTICE is hereby given that pursuant to the provisions of
Section 124(6) of the Companies Act, 2013 (the “Act”) read
with the Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016, as
amended (the “Rules”), the equity shares held by those
Members who have not claimed their dividend for seven
consecutive years or more shall be transferred by the Company

to the Investor Education and Protection Fund (the “IEPF”).

In accordance with the Rules, the concerned Members of the
Company have been individually notified at their latest available
registered address, providing therein, the details of their equity
shares liable to be transferred to the IEPF and requesting them to
claim their unclaimed dividend. The Company has also uploaded
the full details of these Members on its website viz., https://lwww.
jmfl.com/shareholder-corner/unclaimed-unpaid-dividend.

In case, the Company does not receive any communication from
the concerned Members on or before August 11, 2025, the
Company shall transfer these shares to IEPF Authority as per
procedure stipulated in the Rules. No claim shall lie against
the Company or its Registrar and Transfer Agent (the “RTA”)
in respect of the shares transferred to IEPF. However, the
concerned Members may claim their shares from the IEPF
Authority in accordance with the procedure and on submission
of such documents as prescribed under the Rules.

In order to receive the correspondence from the Company in a
timely manner, Members are requested to register their email
addresses with the RTA(in case of shares held in physical
mode) by sending email request to einward.ris@kfintech.com
and your Depository Participant(s) (in case of shares held in
dematerialised mode).

In case of any queries, the concerned Members are requested to
contact the Company or its RTA at the following address / email
id / telephone number.

JM Financial Limited,

7" Floor, Cnergy,

Appasaheb Marathe Marg,
Prabhadevi, Mumbai — 400 025
Tel.: +91 22 6630 3030

Email: ecommunication@jmfl.com
Website: www.jmfl.com

KFin Technologies Limited

Unit: JM Financial Limited,
Selenium Tower B,

Plot 31-32, Financial District,
Nanakramguda, Serilingampally
Hyderabad, Rangareddi
Telangana — 500 032

Toll Free No.: 1800 309 4001
Email: einward.ris@kfintech.com
Website: www.kfintech.com

For JM Financial Limited

Place: Mumbai
Date: April 23, 2025

Hemant Pandya
Company Secretary & Compliance Officer

PUBLIC NOTICE

Notice is hereby given to the public at large
that all the original title deeds forming part of
the chain of agreements since inception, in
respect of property being Flat No. 10 in
Aradhana Building, 273 Raja Rammohan Roy
Marg, Mumbai - 400 004 are lost and not
traceable. | hereby appeal and request that in
case anyone finds, he/she shall return the
same at above mentioned address at the

earlest ko Mis. SHRADDHA GEMS
Place: Mumbai Sd/-
Date: April 24, 2025 Partner

PUBLIC NOTICE
Notice is hereby given that Krishna
Thekeria, Nipa Patel, Kunjal Gadhvi
member in respect of Maharaj
Mansion Co-op. Housing Society
Ltd., Flat No. 14, 298, Sardar V.P.
Road, Mumbai 400 004. We lost
original share certificate, Share
Dist. No.16-20, issued by erstwhile
society i.e. of Maharaj Mansion Co-
op. Housing Society Ltd. and we
applied to the Society of Maharaj
Mansion Co-op. Housing Society
Ltd. for issuing a duplicate Share
Certificates in lieu of the original one
either lost / misplaced by us. We
undertaken to the Society that if we
find the original Share Certificate
issued to us hereafter, we will not
misuse the same but return it to the
Society for cancellation and record.
Objections to the issue of duplicate
Share Certificate are hereby invited
from concerned person/s within 15
days from the date of publication of
this Notice. If no objection is
received as stated above, the
Society shall be free to issue
Duplicate Share Certificate.
Sd/-
Krishna thekeria,
Nipa Patel,
Kunjal Gadhvi

Date : 23rd April 2025
Place : Mumbai

FORM NO. URC-2
Advertisement giving notice about registration
under Part | of Chapter XXI of the Act
[Pursuant to section 374(b) of the companies
Act, 2013 and rule 4(1) of the companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of|
sub-section (2) of section 366 of the
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central
Registration Centre (CRC) Indian Institute of
Corporate Affairs (IICA), Plot No. 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon
(Haryana), Pin Code-122050 that “M/s
Solar Circle Power Projects LLP
(LLPIN : AAY-2248)" a LLP may be
registered under Part | of Chapter XX| of the
Companies Act 2013, as a Company limited

by shares.

2. The principal objects of the company
are as follows:

Solar Circle is a new age renewable
energy solution company that provides
end to end services in setting up solar
power plants on EPC and tumkey basis
and to provide with the best in class and
robust solar solutions.

3. A copy of the draft memorandum and
articles of association of the proposed
company may be inspected at the
registered office at B-115, Hind Saurashtra
Industrial Estate Marol Naka, Andheri
East, Mumbai, 400059.

4. Notice is hereby given that any person
objecting to this application may commu-
nicate their objection in writing to the
Registrar at Central Registration
Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot No. 6,7, 8,
Sector 5, IMT Manesar, District
Gurgaon (Haryana), Pin Code-122050,
within Twenty one days from the date of
publication of this notice, with a copy to
the company at its registered office
address mentioned above.

For and on behalf of

Mi/s. Solar Circle Power Projects LLP

1. Rajan Agrasv%l
(Designated Partner)
2. Nikita Agarwal
(Designated Partner)

Date : 24.04.2025 | Place : Mumbai

earc"?

el ENCORE ASSET RECONSTRUCTION COMPANY

PRIVATE LIMITED (ENCORE ARC)
Corporate Office: 5th Floor, Plot No. 137, Sector 44, Gurugram - 122 002, Haryana

EARCOREARC/ ICFL/PI /2425/0201

Telephone Exchange, Borivali East, Mumbai, Maharashtra, 400066

“Noticees”

referred to as the “Act”)
Dear Sir(s)/Madam(s),

assistance in terms of the corresponding agreement(s)/ document(s).

security interest thereon in favour of Indostar Capital Finance Ltd.

of principal debt and interest thereon.

throughits legal heirs (collectively referred to as the “Guarantors™).

under the provisions of Section 5 of SARFAESI Act

liabilities stated hereunder to Encore ARC within 60 days from the date of this notice.

from February 19, 2025 till realization.

property described under Schedule C and other applicable provisions of the said Act.

Noticees to redeem the underlying secured assets.

1. M/s Chemserves Pharma Pvt. Ltd,; 411 Atlanta Estate G. M. Link Road, Goregaon- E, Mumbai, Maharashtra, 400063
2. Mr. Rohitash Mandhana, Since deceased through Legal Heirs, C 206 Crown Vasant Marvel Western Express Highway, near. Magathane

3. Mr. Sureshchand Mandhana, 411 Atlanta Estate G. M. Link Road, Goregaon- E, Mumbai, Maharashtra, 400063
Each of the parties mentioned under 1 to 3 along with the legal heirs above may individually be referred to as “Noticee” and collectively as

Sub: Notice u/s 13 (2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter

Atyour request, Noticee No. 1, M/s Chemserves Pharma Pvt. Ltd has been granted by M/s Indostar Finance Capital Ltd, from time-to-time various
credit facilities by way of financial assistance (“Financial Assets”) against various assets in which security interest was created in favour of the
Bank. The relevant particulars of the said credit facilities and the security agreement(s)/ document(s) executed by you Noticees are stated in
Schedule *A’ and 'B’ respectively. You have availed the said financial assistance inter alia with an undertaking for repayment of the said financial

You Noticee No.1 to 3, have created security interest by memorandum of Entry by deposit of title deeds dated 27.09.2017 duly registered with the
office of Joint Sub-Registrar, Mumbai and deposit of title deeds with respect to, the immovable properties detailed under Schedule 'C’, creating

You have also acknowledged subsistence of the liability in respect of the aforesaid credit facilities by executing various loan and security
documents from time to time. The operation of and conduct of the above said financial assistance/ credit facilities have become irregular and the
debt has been classified as non-performing asset by Encore Asset Reconstruction Company Pvt. Ltd on March 3, 2024 in accordance with the
directives/ guidelines relating to asset classification issued by the Reserve Bank of India consequent to the default committed by you in repayment

The said financial assistance is also secured by the personal guarantees of Mr. Suretash Mandhana and Mr. Rohitash Mandhana, since deceased

Despite repeated requests, you have failed and neglected to repay the said dues/ outstanding liabilities

Please note that Encore Asset Reconstruction Company Pvt. Ltd. acting in its capacity as trustee of EARC-Bank-030 Trust (“Encore ARC”)
acquired the aforementioned Financial Assets from M/s Indostar Capital Finance Ltd. vide Assignment Agreement registered on December 30,
2023 in terms whereof all rights, titles and interests in the said Financial Assets and the underlying securities have been transferred by ICFL to it

In furtherance thereto, Encore ARC hereby calls upon you u/s 13(2) of the SARFAESI Act 2002, by issuing this notice to discharge, in full, your

Your outstanding liabilities (in aggregate) due and owing to Encore ARC is in the sum of Rs. 98,28,331/- (Rupees Ninety Eight Lakh Twenty Eight
Thousand Three and Thirty One only) as on February 18, 2025. The requisite details of the outstanding dues are given under Schedule A. You the
addressees are also liable to pay future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost and charges

Ifyou fail to repay to Encore ARC the aforesaid sum of Rs. 98,28,331/- (Rupees Ninety Eight Lakh Twenty Eight Thousand Three and Thirty One
only) together with further interest and incidental expenses, costs and charges as stated above in terms of this notice u/s 13 (2) of the SARFAESI
Act 2002, within 60 days of this notice, Encore ARC will exercise all or any of the rights detailed under sub-section 4 of Section 13 against the

You are also put to notice that in terms of sub-section 13 of section 13 of the SARFAESI Act 2002, you are hereby legally disallowed from
transferring by way of sale, lease or otherwise, the secured assets detailed in Schedule C of this notice without obtaining written consent of Encore
ARC. Your attention is also invited to the provision of sub-section 8 of section 13 of the SARFAESI Act 2002, in respect of the time available to you

Authorized Officer, Encore Asset Reconstruction Company Pvt. Ltd.
Acting in its capacity as Trustee of EARC-BANK-030 -Trust

SCHEDULE °A’ Statement of Dues as on 30.09.2024
Secured CC Facility (A/c No. LSMUM13920-210004412)

Date: 16-04-2025

MAHARASHTRA INSECTICIDES LIMITED
(A Subsidiary Company of The M.A.L.D.C Ltd.)
Krushiudyog Bhavan, Aarey Milk Colony,
Dinkarrao Desai Marg,Goregaon (E),
Mumbai - 65. Tel. 022-28719364
E-mail - milakola1@gmail.com, pesticidesmaidc65@gmail.com,

E-Tender NOTICE 2025-26
EOI (Online Tenders) are invited by Maharashtra Insecticides
Limited, Akola,(Subsidiary Company of The M.A.I.D.C Ltd.) for
purchase of following material.
EOI Notice No.: Pest/ MIL/2025-26/E01/02
ITEM / PARTICULAR

A. Various Types of Bio-Pesticides.(Azadirectine (All
PPM), Metarhizum, Verticilium, Psudomonas &
Trichoderma, Bacillus)

B. Various Types of Micronutrients.(Fe, Zn, Cus, Mg,
Bo, Mgs, S, Grade |, Il & Ill)

C. Various Types of components of Pheromone Traps
& their lures(Top canopy, Fixing ring, funnel, PE
film, Silicon septa, Tube lure, Vail lure)

D. Various Types of components of Fruit Fly Traps &
their lures (Trap container, wood block)

Detailed tender document can be accessed through
Maharashtra State E-Tendering Portal —
www.mahatenders.gov.in and MAIDC web portal
www.maidcmumbai.com.

Sd/-
(Vijay R. Patharkar)
Chief Executive (MIL)

3 3i5 TERIG Vartaknagar Branch — 1st Floor, Jagdish
)R APYL VA L ™ Industrial Estate, Vartaknagar, Thane (W)-400
A GOVT. OF INDL Sarvavell 606 TELE : +91 96071 00642

R e-mail : bom642@mahabank.co.in
H.O.: Lokmangal,1501, Shivajinagar, Pune-5

AP26/ADVANCES/NPA/HSG/ Archana Sandeep Dhale /2024-25 DATE: 21/04/2025
WHEREAS, The undersigned being the Authorized Officer of the Bank Of
Maharashtra under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, and in exercise of the powers
conferred under Sub-Section (12) of Section 13 read with Rule 3 of the Security
Interest (Enforcement) Rule, 2002, issued a Demand Notice dated 10/02/2025,
calling upon the borrower, Mrs. Archana Sandeep Dhale(Applicant) and Mr.
Sandeep Prabhakar Dhale (Co-Applicant) to repay in full the amount of
Rs.66,59,078 Plus other charges, costs and expenses till the date of realization
plus charges, cost, expenses till date of realization within 60 days from the date of
receipt of the said Notice.
The borrower having failed to repay the amount, Notice is hereby given to the
borrower and the public in general that the undersigned has taken Possession
of the properties described herein below in exercise of powers conferred on
him/her under section 13 (4) of the said Act read with Rule 8 of the said rules on
this 21st Day of April 2025.
The borrower in particular and the public in general is hereby cautioned not to
deal with the properties and any dealings with the properties will be subject to the
charge of Bank of Maharashtra for an amount hereinabove mentioned.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.
Description of Property
Flat no 1904, 19th floor, Building No 1A- Wing B, Building name Dew, Highland
Heaven, Saket Road, Balkum Pada No -3, Thane West - 400608
For Bank Of Maharashtra
Chief Manager & Authorised Officer
Vartaknagar Branch
Thane zone

Date: 21/04/2025
Thane

POSSESSION NOTICE [Appendix IV] [Under Rule 8(1)]

NEXOME CAPITAL MARKETS LIMITED
(Formerly SMIFS Capital Markets Limited)

Regd. Office: 'Vaibhav' 4F, 4, Lee Road, Kolkata — 700 020

CIN: L74300WB1983PLC036342
Tel No.: 033-2290-7400/ 7401/ 7402 E-mail: smifcap@gmail.com, cs.smifs@gmail.com
Website: www.smifscap.com
NOTICE TO SHAREHOLDERS
For transfer of shares to the Investor Education and protection Fund (IEPF) Account
(As per Section 124(6) of the Companies Act, 2013)

In terms of requirements of Section 124(6) of the Companies Act, 2013 read with Investor

Education and Protection Fund (IEPF) Authority (Accounting, Audit, Transfer and

Refund) Rules, 2016 (‘the rules”), the Company is required to transfer the shares, in

respect of which the dividend remains unpaid or unclaimed for a period of seven

consecutive years or more to the IEPF Account established by the Central Government.

The Company has sent individual communication to the concerned shareholders who

have not encashed the final dividend for the financial year 2017-18 and all subsequent

dividends declared and paid by the Company, which are liable to be transferred to IEPF

Accounts as per the said Rules.

Alist of such shareholders who have not encashed their dividends for seven consecutive

years and whose share and dividend amount are therefore liable for transfer to IEPF

Accountis displayed on the website of the Company www.smifscap.com

Shareholders are requested to forward the requisite documents as mentioned in said

communication to the Company's Registrar and Share Transfer Agent on or before 15"

October, 2025 to claim the shares and unclaimed dividend amount(s). Notice is hereby

given that in the absence of receipt of a valid claim by the shareholder, the Company

would be transferring the said shares to IEPF Account without further notice in
accordance by following the process as mentioned below:

1. Incase of shares held in Physical form - by issuance of duplicate share certificates
on behalf of the concerned members and then transferring the same to IEPF
Authority.

2. In case of shares held in Demat form-by transferring the shares directly to Demat
account of [EPF Authority with the help of Depository Participant.

Please note that no claim shall lie against the Company in respect of unclaimed dividend

amount and shares transferred to IEPF pursuant to the said Rules. Any person whose

shares/unpaid dividend is transferred to the Fund may claim the shares/dividend from the

Investor Education and Protection Fund Authority pursuant to the provisions of Section

124 and 125 of the Act and the Rules by submitting an online application in Form IEPF-5

available on the website www.iepf.gov.in with a copy to the Company.

For any information/ clarifications on this matter, concerned shareholders may write to

the Company at smifcap@gmail.com / cs.smifs@gmail.com or contact the Company's

Registrar and Share Transfer Agent- M/s Maheshwari Datamatics Private Limited, 23,

R.N.Mukherjee Road, 5" Floor, Kolkata 700001, Tel.: 033-22435029/22482248. Email:

mdpldc@yahoo.com.

For Nexome Capital Markets Limited

(formerly known as SMIFS Capital Markets Limited)

Sd/-

(Poonam Bhatia)
Company Secretary cum
Compliance Officer

Place : Kolkata
Date: 23.04.2025

MUMBAI | THURSDAY, 24 APRIL 2025 BllSilleSS Standard

Veena Realcon Private Limited
CIN: U70102MH2012PTC228926
NOTICE OF HEARING OF APPLICATION
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH
COMPANY SCHEME APPLICATION NO. C.A.(CAA)/21(MB)2025

In the matter of Section 230 read with 232 of the Companies Act, 2013 and other
applicable rules thereunder.
AND

In the matter of Scheme of Amalgamation between Veena Realcon Private
Limited (CIN:U70102MH2012PTC228926) (First Applicant Company/
Applicant Transferor Company)

and V.D. Infratech Private Limited (CIN: U70101MH2011PTC221794) (Second
Applicant Company/ Applicant Transferee Company) and their respective
shareholders. (“Scheme”)

NOTICE is hereby given that a joint Company Scheme Application (‘Application’)
under Sections 230 to 232 of the Companies Act, 2013 read with the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016('Rules') seeking
sanction of the Scheme envisaging amalgamation of the Applicant Transferor
Company as a going concern into the Applicant Transferee Company, was admitted
by the Hon'ble National Company Law Tribunal, Mumbai Bench (‘Hon'ble Tribunal')
by its order dated February 5, 2024. Pursuant to the directions of the Hon'ble
Tribunal, we intimate about the proposed merger and details of ongoing real estate
projects in the Applicant Transferor Company as follows: 1. Veena Serenity (Maha
Rera no. P51800000016), 2. Veena Senterio (Maha Rera no. P51800024452) and
3. Veena Serene (Maha Rerano. P51800027781)

Further, Hon'ble Tribunal by Order, held that the meeting of Unsecured Creditors of
the Company is not required to be convened and inter alia directed the Company to
issue notice to all the Unsecured Creditors of the Company as on September 30,
2024 with a direction that they may submit their representations in relation to the
Scheme, if any, to the Hon'ble Tribunal. You are hereby informed that
representations, if any, in connection with the proposed Scheme of Amalgamation
may be made to the Hon'ble Tribunal within thirty (30) days from the date of receipt
of this notice. Copy of the representations may simultaneously be sent to the
Company at its registered office at 1,2, & 3 Veena Sarang, Opp Kamla Vihar Sports
club Saibaba Nagar extn road, Borivali (west) Mumbai-400092 Maharashtra, India.
In case no representation is received within the stated period of thirty (30) days, it
shall be presumed that you have no representations to make on the proposed
Scheme of Amalgamation.

SD/-

Nikunj H. Sanghavi

Place : Mumbai Director
Date : 24/04/2025 DIN: 03539892

V. D. Infratech Private Limited
CIN: U70101MH2011PTC221794

NOTICE OF HEARING OF APPLICATION

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH
COMPANY SCHEME APPLICATION NO. C.A.(CAA)/21(MB)2025

In the matter of Section 230 read with 232 of the Companies Act, 2013 and other
applicable rules thereunder.
AND
In the matter of Scheme of Amalgamation between Veena Realcon Private
Limited (CIN:U70102MH2012PTC228926)(First Applicant Company/
Applicant Transferor Company)
and V.D. Infratech Private Limited (CIN: U70101MH2011PTC221794)(Second
Applicant Company/ Applicant Transferee Company and their respective
shareholders. (“Scheme”)

NOTICE is hereby given that a joint Company Scheme Application (‘Application’)
under Sections 230 to 232 of the Companies Act, 2013 read with the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016('Rules') seeking
sanction of the Scheme envisaging amalgamation of the Applicant Transferor
Company as a going concern into the Applicant Transferee Company, was admitted
by the Hon'ble National Company Law Tribunal, Mumbai Bench (‘Hon'ble Tribunal')
by its order dated February 5, 2024. Pursuant to the directions of the Hon'ble
Tribunal, we intimate about the proposed merger and details of ongoing real estate
projects in the Applicant Transferee Company as follows: 1. Veena Smart Homes A &
B Wing (Maha Rera no. P51800029400) 2. Veena Smart Homes D & E Wing (Maha
Rera no P51800031045) and 3. Veena Smart Homes C Wing (Maha Rera no
P51800032966)

Further, Hon'ble Tribunal by Order, held that the meeting of Unsecured Creditors of
the Company is not required to be convened and inter alia directed the Company to
issue notice to all the Unsecured Creditors of the Company as on September 30,
2024 with a direction that they may submit their representations in relation to the
Scheme, if any, to the Hon'ble Tribunal. You are hereby informed that
representations, if any, in connection with the proposed Scheme of Amalgamation
may be made to the Hon'ble Tribunal within thirty (30) days from the date of this
notice. Copy of the representations may simultaneously be sent to the Company at
its registered office at 1,2, & 3 Veena Sarang, Opp Kamla Vihar Sports club Saibaba
Nagar extn road, Borivali (west) Mumbai-400092 Maharashtra, India.

In case no representation is received within the stated period of thirty (30) days, it
shall be presumed that you have no representations to make on the proposed
Scheme of Amalgamation. SDI-

Nikunj H. Sanghavi
Director

Place : Mumbai

Date : 24/04/2025 DIN: 03539892

faasf shremoT UTHOT SR

Vidharbha Konkan Gramin Bank

Govt. of India, Bank of India & Govt. of Maharashtra Undertaking

[SeeRule 8[1]]

POSSESSION NOTICE

[For immovable property]
Whereas
The undersigned being the authorised officer of the VIDHARBHA KONKAN GRAMIN
BANK under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under|
Section 13 [12] read with rule 8 of the Security Interest [Enforcement] Rules, 2002
issued a demand notice dated 15.03.2023 calling upon the borrower Mr. Sakharam
Laxman Pendhari (Borrower) & Mrs. Sujata Sakharam Pendhari (Co- Borrower), to
repay the amount mentioned in the notice being Rs. 9,98,872.70 [Rs. Nine Lakh Ninety
Eight Thousand Eight Hundred Seventy Two and Paisa Seventy Only] plus interest
thereon within 60 days from the date of receipt of the said notice.
The borrower, having failed to repay the entire amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken physical possession of]
the property described herein below in exercise of powers conferred on him under Section
13 [4] of the said Act read with rule 8 of the rules on this 22nd day of April the year
2025.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the
VIDHARBHA KONKAN GRAMIN BANK for an amount of Rs. 9,97,359/-[Nine Lakhs
Ninety Seven Thousand Three Hundred Fifty Nine] along with further interest, other
charges, costs expenses thereon.
The borrower's attention is invited to provisions of sub-section (8) section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Details of Property

All the pieces and parcels of land situated of Survey No. 91A, H.No.9 and House thereon
admeasuring aggregate 0-24-0R. situated at Mabhale, Tal. Sangmeshwar Dist. Ratnagiri

The property is Bounded by

FORM A

PUBLIC ANNOUNCEMENT
(Under R 6 of the 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
EPITOME RESIDENCY PRIVATE LIMITED

RELEVANT PARTICULARS

. | Name of corporate debtor EPITOME RESIDENCY PRIVATE LIMITED

On the North by Land owned by Hemat Raghuvir Dingankar
On the South by Land owned by Shri Mulu Hari Ghadshi
Onthe East by Land owned by Shri Dattaram Sonu Joshi
On the Westby Land owned by Chandrakant Govind Ghadshi
For Vidharbha Konkan Gramin Bank
Sd./-
Date: 22-04-2025 Authorised Officer

. | Date of incorporation of corporate debtor | 03.07.2008

[N

.| Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, Mumbai.

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45100MH2008PTC184241

5. | Address of the registered office and
principal office (if any) of corporate

ONE BKC, A Wing 1401, Plot No. C66, G Block,
Bandra Kurla Complex, Bandra(East), Mumbai

FORM-G (Extended)
Invitation For Expression Of Interest For Shirpur Gold Refinery Limited Operating In Metal
Refinery Industry At Shirpur, District Dhule, Maharashtra - 425405

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India

Yours faithfully, (Sagar Muley)

debtor City, Mumbai, Maharashtra, India, 400051 A "
6. | Insolvency commencement date in 25042025 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
respect of corporate debtor RELEVANT PARTICULARS
7 | Estimated date of closure of insolvency | 19.10.2025 1.| Name of the corporate debtor along with PAN/|SHIRPUR GOLD REFINERY LIMITED
resolution process CIN/LLP No. CIN: L51900MH1984PLC034501
8. | Name and registration number of the Bharat Ramakant Upadhyay PAN:AAACA4896K
insolvency professional acting as interim | Reg, No.: 2.| Address ofthe registered office Refinery Site Shirpur, District Dhule, Dhulia,
resolution professional IBBI/IPA-002/1P-N00120/2017-18/10289 Maharashtra, India, 425405.
9. | Address and e-mail of the interim 507, 5th floor, C2 Wing, Skyline Wealth Space, Skyline 3.| URLof website www.shirpurgold.com.
resolution professional, as registered Oasis Complex, Premier Road, Near Vidyavihar 4.| Details of place where majority of fixed assets|Refinery Site Shirpur, District Dhule, Dhulia,
with the Board Station, Ghatkopar- West, Mumbai - 400086 are located Maharashtra, India, 425405.
i Email Id with IBBI: brupadhyay@hotmail.com 5.| Installed capacity of main products/ services  |Annual capacity of 217 MT of Gold and Silver
10. | Address and e-mail to be used for 507, Sth floor, C2 Wing, Skyline Wealth Space,Skyline 6.| Quantity and value of main products/ services| Total Revenue as per audited financials for FY 2023-
correspondence with the interim Oasis Complex, Premier Road, Near Vidyavihar soldin last financial year 24:NIL
resolution professional Station, Ghatkopar- West, Mumbai - 400086 7. Number of employees/ workmen 0
Email Id registered with IBBI: brupadhyay@hotmail.com 8.| Further details including last available financial| Send an email at cirp.sgri@dimax.in

Claims to be sent on Email Id:
Cirpepitomeresidencypvtitd@gmail.com
brupadhyay.ip@gmail.com

11. | Last date for submission of claims 06.05.2025 being the 14th day from the date of

receipt of order.

statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

9.| Eligibility for resolution applicants under|Send anemailatcirp.sgri@dimax.in
section 25(2)(h) of the Code is available at:

10. Last date for receipt of expression of interest ~ |02-05-2025*

11} Date of issue of provisional list of prospective|12-05-2025*
resolution applicants

Sr. Particulars Amount (in Rs.) 12.| Classes of creditors, if any, under clause | Allottees Real Estate Projects
No. (b) of sub-section (6A) of section 21,
Principal Outstanding 3,70,232/- ascertained by the interim resolution
b. | Interest @ 14% per annum (compounded at monthly rest) 2,556/- professional i ____ _ i
) 13.| Names of Insolvency Professionals 1. Girish Krishna Hingorani
¢. | Penal Interest @ 2% per annum 1,107/ identified to act as Authorised 2. Sanjeev Goel

Total 0/s

3,73,895/- (Three Lakh Seventy Three Thousand
Eight Hundred and Ninety Five Only)

Representative of creditors in a class
(Three names for each class)

3. Vallabh Narayandas Sawana

12. Last date for submission of objections to|17-05-2025%
provisional list

13 Date of issue of final list of prospective|27-05-2025*
resolution applicants

Secured CC Facility (A/c No.

LSMUMO04017 - 180001365)

14.] (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

cirpepitomeresidencypvtitd@gmail.com

14| Date of issue of information memorandum,|17-05-2025*
evaluation matrix and request for resolution
plans to prospective resolution applicants

ﬁnr Particulars Amount (in Rs.)
a. | Principal Outstanding 93,50,443/-
b. | Interest @ 16.5% per annum 76,084/

C. | Penal Interest @ 2% per annum 27,909/-

Total 0/s

94,54,436/- (Ninety Four Lakh Fifty Four Thousand
Four Hundred Thirty Six Only)

SCHEDULE 'C’ Description of Inmovable Assets

ISr. No Details of Secured Assets

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Epitome Residency Private
Limited on 22nd Day of April, 2025.

The creditors of Epitome Residency Private Limited are hereby called upon to submit their claims
with proof on or before 6th May,2025 to the interim resolution professional at the address
mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of Authorised representative from among the three insolvency professionals listed
against entry No.13 to act as Authorised representative of the class Allottees Real Estate

1 |FLAT NO 406, 4TH FLOORA WING admeasuring 38.4 Sq. Mtr Carpet Area, in the Dheeraj Upvan-1l Co-OP Hsg. Soc. Ltd, situated at Opp.
Siddharth Nagar, Magathane, Borivali (E), Mumbai — 400066, with stilt plus Eight Upper Floors, (with'Lift” facility), on all those pieces and
parcels of land, situated, lying and bearing at the revenue village Magahtane Borivali, bearing the CTS No. 176, registration district and sub-
district of Mumbai City and Mumbai Subarban, within the assessment jurisdiction of "R-South” Ward of Brihanmumbai Mahanagar Palika

j Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 23.04.2025 Bharat Ramakant Upadhyay
Place: Mumbai Interim Resolution Professional
Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/10289

15. Last date for submission of resolution plans 16-06-2025*

16l. Process email id to submit EOI cirp.sgri@dimax.in

17| Details of the corporate debtor’s registration|Date of Registration: 17-06-2024
status as MSME Registration No.: UDYAM-MH-19-0294989

*Note: The extended timelines have been approved by the CoC. Further, the above timelines are subject
togrant of CIRP extension by Adjudicating Authority.

Sd/-

Ashish Vyas

Resolution Professional,

Shirpur Gold Refinery Limited

IP Reg. No.: IBBI/IPA-001/IP-P-01520/2018-2019/12267

AFA Validity: 31-12-2025

Reg. Add: B-1A Viceroy Court CHS,

Thakur Village, Kandivali (East), Mumbai Suburban, Maharashtra- 400101

Date: 24-04-2025
Place: Mumbai

PUBLIC NOTICE

Notice is hereby given to the public at large
that | am investigating and verifying fitle ‘of
M/s. SHRADDHA GEMS, representin
themselves to be the owners of Flat No. 1
on Fifth Floor the building known as Aradhana
Building belonging to the Girgaon Aradhana
Co-operative Housing Society Ltd. situated
on 273, Raja Rommohan Roy Marg, Mumbai
- 400 004 and claiming 1o have lost /
misplaced all the original title deeds in
respect of the said premises.
All ‘persons having any claim/s in respect of
the ‘said property of whatsoever nature are
hereby requested to make the same known
in writing to the undersigned together with
supporting documents within a period of 14
§Fouﬂeen% days of the publication hereof
ailing which the claim of such person(s) will
be deemed to have been waived, forfeited
and/or abandoned and shall in any case not
be entertained. Sd/-
Date: April 24,2025  Ankur M. Chheda
Advocate High Court, Mumbai
15, D-Il Wing, Jestharam Baug, Dr.

Ambedkar Road, Dadar T.T. Mumbai -14.

PUBLIC NOTICE

Public at large is hereby informed that | am
investigating title in respect of property
being Flat No. 26, situated on the Ground
Floor, in Building No B, of Prem Nagar Co-
operative Housing Society Limited., situated
on land bearing Survey No.18/1, 19, 20/1,
22/1 at Village Chendani, Thane (East)
400603. Mrs Kiran Dilip Jewani has
represented that the said Flat was owned by
Shri Dilip Uttamchand Jewani who has
expired intestate on 3“ June 2024 and she
has acquired right, title and interest in the
said Flat by virtue of Release Deed dated
22" April 2025 executed by Mr Meet Dilip
Jewani legal heir of Late Shri Dilip
Uttamchand Jewani. Mrs Kiran Dilip Jewani
has further represented that she has
misplaced the original title deeds in respect
ofthe said flat.

If any person/s, bank/s, financial
institution/s or authority, has any claim, right,
title or interest of any nature whatsoever in
the said flat, shall in writing raise their
objections within 15 days from the date of
this notice at A-70, Sri Gurunanak C.H.S
Ltd., Kopri Colony, Thane (East) 400603,
otherwise such claim will be considered as
waived and no claims shall be entertained

thereafter. Anil 8§ Shamdasani
Advocate
Date: 24-04-2025 Place: Mumbai

PUBLIC NOTICE

Notice is hereby given on behalf of my
client who cannot trace her original
preceding chain of Agreement for
Permanent Alternative Accommodation
dated 2nd November 2021 registered
under No.BBE3-13946-2021 with the
Joint Sub-registrar Mumbai City No 3
(“Agreement”) wherein Kalyanji Velji
HUF had allotted Flat No.2703 on the
27th floor, of the building ‘Vivaria’
situated at Bhandarkar Road, Matunga
(C.R.), Mumbai 400019 within the limits
of Brihanmumbai Mahanagarpalika in
the registration district sub-district of
Mumbai City bearing C.S.N0.22/10 of
Matunga Division alongwith one car
parking Space No.12 on the 2nd Podium
of the building (collectively “Property”)
to Saryu S. Dedhia, despite of diligent
search. An online complaint on 22nd
February 2025 with Greater Mumbai
Police is filed by my client Sarla Vishrani.
Any person(s) rightfully claiming to be in
possession of or having charge or any
beneficial right, title or interest in
respect of the said Agreement for
Permanent Alternative Accommodation
dated 2nd November 2021, is requested
to return to the undersigned on the
address given hereinbelow within 14
days from the date of publication hereof,
failing which certified copy of the said
Agreement for Permanent Alternative
Accommodation dated 2nd November
2021 shall be treated as original.
Mumbai, Dated this 24" day of April
2025.
Piyush Bhogilal Gangar
Advocate High Court
515, Sir Vithaldas Chambers,
16, Mumbai Samachar Marg,
Fort, Mumbai 400001.

PUBLIC NOTICE
NOQTICE is hereby given to the Public
that we are investigating the title of
Walkeshwar Chandanbala Co-operative
Housing Society Limited. In Flat No.
1206, B-Wing and share certificate no.
71 dated 26/09/1978 bearing distinctive
nos. 351 to 355 of Walkeshwar Chand-
anbala Co-op Housing Society Limited,
Ratilal R. Marg, Of Ridge Road, Malbar
Hill, Walkeshwar, Mumbai- 400006 sta-
nding on the land more particularly des-
cribed in the schedule hereunder written.
Any person or persons claiming any
right, title, share, claim or interest in, to,
or upon the said Property or any part
thereof by way of sale, exchange, mor-
tgage, gift, trust, maintenance, inherit-
ance, bequest, possession, lease, let,
sub-lease, assignment, tenancy, license,
charge, lien, easement, right of prescr-
iption or pre-emption or under any
Agreement or Deed or Disposition or
under any lis-pendens, injunction, atta-
chment, decree, order or award passed
by any Court of Law, Tribunal, Revenue
or Statutory Authority or arbitration or
otherwise howsoever are hereby requ-
ired to notify the same in writing along-
with supporting documentary evidence
to the undersigned at the following add-
ress within 14 days of publication of this
notice, failing which such purported
claim, right, title or interest shall be dee-
med to have been waived or abandoned
to all intents and purpose and not binding
in any manner whatsoever to the owners.
SCHEDULE ABOVE REFERRED TO
Flat No. 1206 on the 12" Floor B wing of
building Chandanbala standing on piece
and parcel of leasehold land or ground
situate lying and being at Winter road now
known as Ratilal R. Thakkar Marg at
Walkeshwar, Mumbai 400 006 without the
Fort of Bombay in the City Island Regist-
ration District and Sub-District of Bombay
City and Bombay Suburban admeasuring
9198.24 sq. mtrs. in the society known as
“Walkeshwar Chandanbala Co-op Housing
Society Limited”, Mumbai Suburban District,
bearing Collector New Survey No. 16396
and 2710, Collector No. 7220 in Rent Rolls,
New Survey Nos. 1/7184 and 2/7184,
Cadastral Survey No. 253 of Malabar Hill
and Cumballa Hill Division and assessed
by the Assessor and Collector of Municipal
Rates and Taxes under 'D' Ward No.321
and Street No. 4.
FOR K.V. AIYAR & ASSOCIATES
Advocates & Solicitors
101, Eva, Plot 10, Andheri Co-op. Hsg.
Soc. Ltd., V. P Road, Andheri (West),
Mumbai 400 058. Phone: 9833090065
kvaiyar@gmail.com
Place: Mumbai Date: 24.04.2025
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(viii) The Letter of Offer has been updated to include the details of the report dated October 21, 2024

(k) Updates to the Tentative Schedule of Activities:

Paragraph 8.24(d) of the Letter of Offer shall stand amended and read as follows:

“Alternatively, in case of non-receipt of the Letter of Offer, the Public Shareholders holding the Equity
Shares may participate in the Offer by providing their application in plain paper in writing signed by all
shareholder(s), stating name, address, number of Equity Shares held, client ID number, DP name,

issued by Bansi S. Mehta & Co., Chartered Accountants (Registration No. 100991W), for the ratios (i) Section VIl (Tentative Schedule of Activities) of the DPS shall stand amended as set out in paragraph
computed to examine the applicability of the parameters prescribed under Regulation 5(2) of the 11 of this Pre-Offer Advertisement cum Corrigendum.

SEBI (SAST) Regulations. Please refer to paragraph 3.1.14 of the Letter of Offer. () Updates to the Procedure for Tendering the Equity Shares in Case of Non-Receipt of Letter of Offer

(h) Updai
(U]
(i)

tes to details of the Offer Price:
There has been no revision to the Offer Price.

Note (5) to paragraph 5 of Section IV (Offer Price) of the DPS shall stand amended and read as
follows:

“The per Equity Share fair value of the Target Company of INR 4,948.45 as per Regulation 8(5) of
SEBI (SAST) Regulations is based on the valuation report dated October 19, 2024 issued by G.M. :

Kapadia & Co., a Chartered Accountant Firm (Firm Registration No. 104767W) and was arrived at
using the market price method, comparable companies multiple method and discounted cash flow
method.”

Paragraph 6 of Section IV (Offer Price) of the DPS shall stand amended and read as follows:
“In terms of Regulation 8(5) of the SEBI (SAST) Regulations, an indirect acquisition where: (a)

the proportionate net asset value of the target company, as a percentage of the consolidated net :
asset value of the entity or business being acquired; (b) the proportionate sales turnover of the :
target company, as a percentage of the consolidated sales turnover of the entity or business being

acquired; or (c) the proportionate market capitalization of the target company, as a percentage of
the enterprise value for the entity or business being acquired, is in excess of 15% (Fifteen Percent),
on the basis of the most recent audited annual financial statements, the acquirer is required to
compute and disclose the per equity share value of the target company. As per the report dated
October 21, 2024 from Bansi S. Mehta & Co., Chartered Accountants (Registration No. 100991W),

the proportionate value of the Target Company as a percentage of the consolidated value of the :
acquired entity exceeds the 15% (Fifteen Percent) threshold for the net asset value parameter :
specified in Regulation 8(5)(a) of the SEBI (SAST) Regulations. Further, the per Equity Share fair :

value of the Target Company of INR 4,948.45 as per Regulation 8(5) of SEBI (SAST) Regulations is
based on the valuation report dated October 19, 2024 issued by G.M. Kapadia & Co., a Chartered
Accountant Firm (Firm Registration No. 104767W), and was arrived at using the market price
method, comparable companies multiple method and discounted cash flow method.”

Anew Paragraph 6A shall be inserted after paragraph 6 of Section IV (Offer Price) of the DPS:

“6A. G.M. Kapadia & Co., a Chartered Accountant Firm (Firm Registration No. 104767W), in its
valuation report dated October 19, 2024, has applied the relevant valuation techniques under the :

Indian Valuation Standard 301 — ‘Business Valuation’ which gives reference to Indian Valuation
Standard 103 - ‘Valuation Approaches and Methods’ for deriving fair value of equity shares. Details
of the valuation techniques adopted by G.M. Kapadia & Co. for computation of the fair value per
Equity Share of the Target Company are as follows:

(a)  Under the market price method, G.M. Kapadia & Co. has considered the closing price of the

Equity Shares of the Target Company as on October 18, 2024 on the NSE and the volume :
weighted average trading price of the Equity Shares of the Target Company since its listing

until October 18, 2024.
Under the comparable companies multiple method, G.M. Kapadia & Co. has considered the

)

(i)

Paragraph 2 of Section VIII (Procedure for Tendering the Equity Shares in Case of Non-Receipt of

Letter of Offer) of the DPS shall stand amended and read as follows:

“Persons who have acquired Equity Shares but whose names do not appear in the register of
day prior to the commencement of tendering period (‘Identified Date”), or unregistered owners or 10
those who have acquired Equity Shares after the Identified Date, or those who have not received the

members of the Target Company on April 8, 2025, i.e., the date falling on the 10th (tenth) working

LoF, may also participate in this Offer.”

Paragraphs 4 and 5 of Section VIII (Procedure for Tendering the Equity Shares in Case of Non-

Receipt of Letter of Offer) of the DPS shall stand amended and read as follows:

“4. The Acquirer is not a person resident in India under applicable foreign exchange control
regulations in India and does not have control over the Target Company as on the date of the :

Pre-Offer Advertisement cum Corrigendum. In terms of the Foreign Exchange Management Act,
1999, the Acquirer will not be permitted to acquire the Equity Shares of the Target Company on
the floor of the recognized stock exchanges in India as per applicable foreign exchange control
regulations in India (under Indian foreign exchange laws, a person resident outside India is permitted
to purchase the equity shares of a listed Indian company on the stock exchange if such person
has already acquired control of such Indian listed company in accordance with the SEBI (SAST)
Regulations)). Accordingly, since the Acquirer has not yet obtained control over the Target Company,
the Acquirer will acquire the Offer Shares in accordance with the ‘tender offer method’ prescribed
by SEBI, in accordance with paragraph (c) of the SEBI Circular CIR/CFD/POLICYCELL/1/2015

dated April 13, 2015, as amended by SEBI Circular CFD/DCR2/CIR/P/2016/131 dated December
9, 2016, as amended by SEBI Circular SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, i
2021, as amended from time to time. Accordingly, the Public Shareholders whose Equity Shares

have been validly tendered and accepted will be subject to applicable capital gains tax, however,
securities transaction tax will not be applicable. Further, the Acquirer may be obligated to deduct
applicable tax at source at appropriate rates as per the IT Act on payment of consideration to the
Public Shareholders. The Public Shareholders are advised to consult their respective tax advisors
for assessing the tax liability pursuant to this Open Offer, or in respect of other aspects such as the
treatment that may be given by their respective assessing officers in their case, and the appropriate
course of action that they should take.

5. The detailed procedure for tendering the Equity Shares in the Open Offer in accordance with the

‘tender offer method’ prescribed by SEBI, is available in the LoF, which shall also be available on

SEBI’s website (www.sebi.gov.in).”

(m) Updates to Target Company’s financial information:

Paragraph 5.13 of the Letter of Offer shall stand amended and read as follows:

“Brief financial information of the Target Company is as below. The Target Company’s key financial
information based on: (i) its audited standalone financial statements as of and for the financial year
ended December 31, 2023 (commencing from May 10, 2023), (i) the unaudited limited review

1.

DP ID number, number of Equity Shares tendered and other relevant documents as mentioned in
the Letter of Offer.

Physical share certificates and other relevant documents should not be sent to the Acquirer, PAC,
Target Company or the Manager.”

Details regarding the status of statutory and other approvals:

(a) The Letter of Offer has been updated to confirm that all Required Statutory Approvals have been obtained
as on the date of the Letter of Offer. Except for the Required Statutory Approvals, there are no statutory
or regulatory approvals required to complete this Open Offer. However, in case any further statutory
approvals are required or become applicable prior to completion of the Open Offer, this Open Offer shall
be subject to such statutory approvals and the Acquirer and/or PAC shall make the necessary applications
for such statutory approvals.

All Public Shareholders (including resident or non-resident shareholders) must obtain all approvals
required, if any, to tender the Offer Shares (including without limitation, the approval from the Reserve
Bank of India) held by them, in the Offer and submit such approvals, along with the other documents
required to accept this Offer. In the event such approvals are not submitted, the Acquirer reserves the right
to reject such Equity Shares tendered in this Offer. Further, if the holders of the Equity Shares who are not
persons resident in India (including NRIs, OCBs, Flls or FPIs) had required any approvals (including from
the Reserve Bank of India, or any other regulatory body) in respect of the Equity Shares held by them, they
will be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares held by them, along with the other documents required to be tendered
to accept this Offer. In the event such approvals are not submitted, the Acquirer reserves the right to reject

such Offer Shares.

Revised schedule of activities:
The Letter of Offer has been updated to include the revised schedule of activities pertaining to the Offer, which

are set out as below:

#

Activity

Schedule of Activities
(Day and Date)
(as disclosed in the
DLoF)

Schedule of Activities
(Day and Date)**
(Revised and Actual)

Date of Public Announcement

Monday, October 21,
2024

Monday, October 21,
2024

Date of publication of the Detailed Public Statement
in Newspapers

Monday, October 28,
2024

Monday, October 28,
2024

Last date for filing of the DLoF with SEBI

Tuesday, November
5, 2024

Tuesday, November
5, 2024

Last date for the public announcement of
competing offer(s)

Wednesday, November
20, 2024

Wednesday, November
20, 2024

Last date for SEBI observations on the DLoF

Wednesday, November
27,2024

Friday, April 4, 2025***

Identified Date* for determining shareholders to

Friday, November 29,

Tuesday, April 8, 2025

price to earnings multiple of comparable companies in the business of consumer healthcare,
pharmaceutical, FMCG, personal care and consumer wellness. The price to earnings multiple
arrived at is multiplied with the trailing-twelve-month profit after tax of the Target Company
(trailing June 30, 2024) and divided by the number of Equity Shares to arrive at the fair value
per Equity Share. :
Under the discounted cash flow method, G.M. Kapadia & Co. has reviewed the forecasted :
cash flows of the Target Company from the calendar year 2024 to the calendar year 2029
and ascertained the reasonableness of the projections. They have accordingly determined a
discount rate using the capital asset pricing model to derive the present value of cash flows and
a growth rate in the operating cash flows of the Target Company for determining the terminal
value.

The values arrived at using the above methodologies are summarized as under:
Methodology Price (INR)
Closing price of the Target Company as on October 18, 2024 on NSE |4,823.80
The volume weighted average trading price of the Target Company on | 5,067.44
NSE since its listing until October 18, 2024
Comparable Companies Multiple Method 4,948.45
Discounted Cash Flow Method 1,732.08

For reasons of insufficient trading history and inherent limitations of the discounted cash flow
methodology, G.M. Kapadia & Co. has considered the comparable companies multiple method
as the most appropriate and objective method for valuation of the Equity Shares of the Target :
Company and accordingly has arrived at a fair value per Equity Share of INR 4,948.45 under
Regulations 8(2)(e) and 8(5) of the SEBI (SAST) Regulations.”
Paragraph 8 of Section IV (Offer Price) of the DPS shall stand amended and read as follows:
“Other than as set out in paragraph 3.10 of this DPS, based on the information available on the
website of the Stock Exchanges, since the date of the PA, there have been no corporate actions by
the Target Company as set out under Regulation 8(9) of the SEBI (SAST) Regulations. The Offer :
Price may be revised in the event of any corporate actions like bonus issue, rights issue, stock
consolidations, stock splits, payment of dividends, demerger and reduction of capital, etc. where
the record date for effecting such corporate actions falls within 3 (Three) Working Days prior to the
commencement of the tendering period of the Offer. The Acquirer and PAC, in consultation with the
Manager to the Offer, do not believe that the declaration of dividend by the Target Company as set
out in paragraph 3.10 of this DPS warrants adjustment of the relevant price parameters or to the
Offer Price.”
(i) Updates to details of the Financial Arrangements:

(i)  Anew paragraph 6A will be inserted after paragraph 6 of Section V (Financial Arrangements) of the
DPS:
“Pursuant to Regulation 22(2) of the SEBI (SAST) Regulations, if the Underlying Transaction
is completed prior to expiry of the Offer Period, the Acquirer shall deposit 100% (One Hundred
Percent) of the Maximum Consideration in the Escrow Account before completion of the Underlying
Transaction.”

(i) Updates to Statutory and Other Approvals H

(i)  Paragraph 1 of Section VI (Statutory and Other Approvals) of the DPS shall stand amended and read
as follows:
“As set out in paragraph 2 of Part Il (Background to the Offer), the consummation of the Underlying
Transaction is subject to completion of appropriate social processes, Sanofi deciding to proceed
with the Underlying Transaction, and Sanofi and CD&R Group entering into definitive documents
in relation to the Underlying Transaction. The above processes have been completed and CD&R
Group and Sanofi have executed the Agreement.” :
Paragraph 2 of Section VI (Statutory and Other Approvals) of the DPS shall stand amended and read
as follows: i
“The Open Offer is also subject to receipt of all applicable statutory approval(s) for the Underlying
Transaction and the Open Offer, including the Required Statutory Approvals before October 21,
2025. The consummation of the Underlying Transaction is subject to receipt of the Required
Statutory Approvals before October 21, 2025. All Required Statutory Approvals have been obtained.”
Paragraph 3 of Section VI (Statutory and Other Approvals) of the DPS shall stand amended and read
as follows: H
“As of the date of the Pre-Offer Advertisement cum Corrigendum, except for the Required Statutory
Approvals, there are no other statutory approvals required to complete the Underlying Transaction
and/ or the Open Offer. If any other statutory approvals are required or become applicable prior to
completion of the Offer, the Offer would be subject to the receipt of such other statutory approvals
and the Acquirer and/or PAC shall make the necessary applications for such statutory approvals. All
Required Statutory Approvals have been obtained.”
Paragraph 5 of Section VI (Statutory and Other Approvals) of the DPS shall stand amended and read  :
as follows: :
“In case of delay in receipt of any statutory approval that may be required, SEBI has the power to
grant an extension of time to the Acquirer for making payment of the consideration to the Public
Shareholders whose Offer Shares have been accepted in the Offer, subject to such terms and
conditions as may be specified by SEBI, including payment of interest in accordance with Regulation
18(11) of the SEBI (SAST) Regulations. Where any statutory approval extends to some but not all
of the Public Shareholders, the Acquirer shall have the option to make payment to such Public :
Shareholders in respect of whom no statutory approvals are required in order to complete this Offer.”

financial statements of the Target Company as of and for the financial year ended December 31,
2023 (commencing from May 10, 2023), and (iii) its audited standalone financial statements as of
and for the financial year ended December 31, 2024, is as follows:
Audited standalone Limited review
financials as of and | financials as of and
for the financial year | for the financial year
ended December ended December ended December
31, 20232 31, 2023734 31, 20247
(in INR million) (in INR million) (in INR million)

2024

Friday, December 6,
2024

whom Letter of Offer shall be sent

Last date for dispatch of the Letter of Offer to the
Public Shareholders of the Target Company whose
names appear on the register of members on the
Identified Date

Last date by which the committee of the
independent directors of the Target Company shall
give its recommendation to the Public Shareholders
of the Target Company for this Offer

Last date for the upward revision of the Offer Price/
Offer Size

Date of publication of Offer opening public
announcement in the Newspapers in which this
DPS has been published

Date of commencement of the Tendering Period
(“Offer Opening Date”)

Date of expiry of the Tendering Period (“Offer
Closing Date”) 2024

Last date of communicating the rejection/|Friday, January 10,
acceptance and completion of payment of|2025
consideration or release of Offer Shares to the
Public Shareholders

Last date for publication of post-Offer public
Return on Networth announcement in the Newspapers

Interest and Tax Last date for filing of the post Offer report with SEBI | Friday, January 17,
Book Value per Share™ . . . 2025

Depreciation * Date falling on the 10th (Tenth) Working Day prior to the commencement of the Tendering Period. The
Interest Identified Date is only for the purpose of determining the Public Shareholders to whom the Letter of Offer would
Pr Oﬁt. Befor e Tax be sent. All the Public Shareholders (registered or unregistered) are eligible to participate in this Offer at any
Provision for Tax time prior to the closure of the Tendering Period.

Profit after tax ** Where last dates are mentioned for certain activities, such activities may take place on or before such dates.
Balance Sheet Statement *** Actual date of receipt of SEBI observations.

Sources of funds The Acquirer and its directors and the PAC and its general partner accept full responsibility for the information
Paid up share capital contained in the Pre-Offer Advertisement cum Corrigendum (other than as specified in paragraph 13 below),
Reserves and and shall be jointly and severally responsible for the fulfilment of obligations of the Acquirer and the PAC under
surpluses (excluding the SEBI (SAST) Regulations in respect of this Offer.

revaluation reserves) The information pertaining to the Target Company contained in the Pre-Offer Advertisement cum Corrigendum
Net worth or any other advertisement/ publications made in connection with the Open Offer has been compiled from
Secured loans information published or provided by the Target Company, as the case may be, or publicly available sources
Unsecured loans - which has not been independently verified by the Acquirer, the PAC or the Manager. The Acquirer, the PAC
Total - and the Manager do not accept any responsibility with respect to any misstatement by the Target Company in
Uses of funds relation to such information.

Net fixed assets This Pre-Offer Advertisement-cum-Corrigendum will also be available on SEBI's website (www.sebi.gov.in).
Investments

Net current assets

Thursday, April 17, 2025

Audited standalone
financials as of and
for the financial year

Wednesday, December
11, 2024

Particulars Wednesday, April 23,
2025

Profit & Loss Statement
Total miscellaneous
expenditure not
written off

Total income from
operations

Other income

Other Financial Data
Total income
Dividend (%)®

Total expenditure
Earning Per Share
Profit Before
depreciation®

Wednesday, December
11, 2024

Thursday, December
12,2024

Wednesday, April 23,
2025

Thursday, April 24, 2025

Friday, December 13,
2024

Friday, December 27,

Friday, April 25, 2025

Friday, May 9, 2025

Monday, May 26, 2025

Monday, June 2, 2025

Friday, January 17,
2025

Monday, June 2, 2025

250

1,826

2,076

20.0 20 97 14.

2,053 2,053 2,611

ISSUED ON BEHALF OF THE ACQUIRER AND PAC BY THE MANAGER TO THE OFFER
MANAGER TO THE OFFER REGISTRAR TO THE OFFER

Cll.t\l® (.) MUFG MUFG Intime

Citigroup Global Markets India Private Limited ~ |MUFG Intime India Private Limited

1202, 12" Floor, First International Financial Centre, |(Formerly known as Link Intime India Private Limited)
G-Block, Bandra-Kurla Complex, Bandra East, Address: C-101, 247 Park, LBS Marg, Vikhroli (West),
Mumbai - 400098 Mumbai - 400 083, Maharashtra, India

Tel: +91-22-61759999 Tel: +91 810 811 4949

Fax: +91-22-61759898 Fax: +91 22 4918 6060

Website: https://www.online.citibank.co.in/rhtm/ Website: www.in.mpms.mufg.com
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Email: sanoficonsumer.openoffer@citi.com SEBI Registration Number: INR000004058

SEBI Registration Number: INM000010718

Notes:

(1) Commencing from May 10, 2023, being the date of incorporation.

(2)  This does not reflect the effect of the Sanofi Demerger Scheme.

(3)  The board of directors of Sanofi India Limited (“SIL”) on May 10, 2023 and the board of
directors of the Target Company on May 24, 2023 had approved a scheme of arrangement
under Sections 230 to 232 of the Companies Act, 2013 (“Sanofi Demerger Scheme’), to :
demerge the Consumer Healthcare Business Undertaking (as defined in the Sanofi Demerger
Scheme) of SIL into its wholly owned subsidiary, i.e., the Target Company. In accordance :
with the Sanofi Demerger Scheme as approved by the Hon’ble National Company Law
Tribunal, Mumbai Bench by an order dated May 7, 2024, the Consumer Healthcare Business
Undertaking (as defined in the Sanofi Demerger Scheme), along with its related assets and
liabilities at the values appearing in the books of accounts of SIL on the close of business
hours as on May 10, 2023 (i.e., incorporation date of the Target Company), was demerged,
transferred and vested into the Target Company with effect from May 10, 2023. The appointed
date and the effective date of the Sanofi Demerger Scheme were June 1, 2023, and June 1,
2024 respectively. However, financials are drawn from May 10, 2023 as per the requirement of Place: .
IndAS 103, ; Place: Mumbai
The financial information pertaining to the audited standalone financials as of and for the : Date: April 24,2025
financial year ended December 31, 2023, the limited review financials as of and for the :
financial year ended December 31, 2023, and the limited review financials as of and for the :
quarter and half year ended June 30, 2024, was regrouped and reclassified in December 2024
to ensure compliance with applicable statutory and accounting requirements.

For the year ended December 2023 dividend which was charged to the reserve have not been
considered as same has been declared and paid by Sanofi India Limited on behalf of Sanofi
Consumer Healthcare India Limited prior to the effective date of scheme of demerger.

Profit before depreciation is profit earned by the company after considering exceptional item
but before tax and depreciation.

Calculation of Book value per share as at December 2023, includes Shares pending issuance
of 23,030,622 as on that date.” :

For and on behalf of Opal Bidco SAS (Acquirer)
Sd/-
Authorised Signatory

For and on behalf of Clayton, Dubilier & Rice Fund XII, L.P. (PAC)
Sa/-
Authorised Signatory
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